
ACT No. I11 OF 1870. 

(Aeceitled ZLe a s s e ~ ~ t  qf' f i e  Go~ie7*??~0,1. General O ~ L  t i e .  14th 
Januarj  187 0). 

An Act to remove tlie Agror Valley from tlie juris- 
diction of the tribunals established uncler the 
general Regulations and Acts, and for other 
purposes. 

Preamble. W H E R E A S  it is expedient to remove the territory 
lcno~vn as the Agror Valley from tile jurisdiction 

of the tribunals established ~mder the gcl~cral R,eguls- 
tioas ancl Acts, ancl to provide for the adniinistration 
of justice and the collection of revcnue in t l ~ e  said 
territory ; I t  is hereby enacted as follorvs :- 

short  title. . 1. This Act may be called " The Agror Valley Act, 
1870." 

Repeal of 2. The Ordinance of the fourth clay of October, 
Ordinance. 1869, " to remove the Agror Valley from the jurisdic- 

tion of the tribunals estal>lisllecl uilder the general Re- 
gulations and Acts, and for other purposes" is hereby 
repealecl. 

Extent Af 3. The said territory shall be cleemecl to include 
Act. such portions of the Districts of Hazhra, Attok and 

R6walpindi, as the Lieutenant Governor of the PailjAl~ 
has appoiizted for the purposes of the said Orclinance, 
or shall from time to time appoint for tlie purposes of 
tliis Act. 

Agrorvnlley 4. Savc as hereinafter prouiclecl, tile territoiy Bnonrn 
removed as tlie Agror Valley is hcreby removed fro111 the juris- 
from opera- 
tiou of gctl.. clictioil of the Courts of Civil slid Criminal Judicature, 
clal ljegula- a i ~ l  fro111 the co~itrol of the oiliccs of rercilue constitu- 
tioils ancl 
A C ~ S .  

tecl hp the Phlcs, Regnlntions 2nd Acts in force ill t,hc 
territorics under tile co~ltrol of tlie said J~ieut,cnant 
Goveri~or, as ~~re l l  as fro111 the law prcscribccl for thc 
said Courts and ofices by illc Kulcs, ltcgulntions nitd 
Acts at'orcsnid ; 

a11 (1 



and no Act licreaftcr passccl by tlic Cou~lcil of tlie 
Govcnlor Geilcral for malciing Laws and Iicgu1 a t' lolls, 
sliall be cleemecl to extend to any part of the said. 
territory, unless the same be specially named therein. 

5.  The administration of civil and criminal justice Admiaistra- 
mitliin the said territory, and the superintendence of ji%)t<e$jus- 
the settlement and realization of the public revenue settlcrnent 

and of all matters relating to the peace and good a1)(lcollec- 
11011 u l  revc- government of the same territory, and to rent payable ,,,. 

therein, are hereby vested in such officers as the ssticl 
Lieutenant Goveriior may, for the purpose of tribunals 
of first instancc or of reference and appeal, from time 
to time appoint. 

The officers so appointed shall, in the matter of tlie 
aclministration and superintendence aforcsaicl, bc sub- 
jcct to tjhc direction mcl control of the saicl Lieute- 
nant Governor, and be guided by such instructions as 
lie may from time to tiiile issue. 

6. Any person liable to be imprisoned in a,ny civil Pl<lce of inl: 

or crin~iiial jail, or to be transported beyond sea unclcr k ~ ~ l ' l ~ & ~ -  
any order or seiitencc passgd by any officer or court iltlon. 

eiapowerecl as provided in this Act, may be imprisoned 
in any civil or criminal jail, or transported to any place 
which the saicl Lieutenant Governor may direct. 

7. The said Lieutenant Governor may from tiiiie Povcrto  
to tiiiie, by notification in tlie official Gazette, extcncl cxtC"d'""'S. 

to the said territory any law, O' any portion of any 
law, now in force in the other territories subject to 
his govenzii~ent, or which may hereafter be enacted by 
tlie Co~ulcil of the Governor General for the purpose 
of making Laws and Regulations ; 

and may, on making such extension, clirect by 
11-hoiii a n j ~  ponrcrs or duties inciclcnt to tlie prorisions 
so estendccl shall bc exercised or perforll~ccl, and llialic 
any ordcr ~vllicli he shall cleem requisite for carrying 
such pro~~isions into oper a t '  ,ion. 

8. TVhcnever a, question arises n.hc,t;licr any place: Q l i c ~ ~ ~ ~ n r ~ s  

falls ~vitllin tlie boundary of thc saicl tc~ritory, suc.11 of '"S~'ll""l 
~10111lt1<11~. 

ofliccr as the said Lieutenant Uovcnlor sllnll Sroin 
timc to timc appoint nlny aoi~siclcr and clctcr~ui~~c oil 
11-hich sid(: of t l ~ c  l)o~iilcl:lr~ such pl2c:n lim, nntl 
Ilic ordcr nindo tl~crcon 19 sucll ofliccr sl~nll :,,. li~ial. 


